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of jnvestment by Small Scale in-
dustrial units in plant and machi-
nery, under seciien 642 of the Com-
panieg Act, 1956.

(2) A copy of the Monopolies and
Restrictive Trade Practices Com-
mission (Recruitment of Members
of Staff) Amendment Rules, 1981
{(Hindi and English versions) pub-
lished in Neotification No. G.S.R.
507 in Gazette of India dated the
30th May, 1981 under subpsection
(3) of section 67 of the Monopolies
and Restrictive Trade Practices
Act, 1969,

(3) A copy of the Report (Hindi
and English versions) under section
22(3) (b) of the Monopolies and
Restrictive Trade Practices Act,
1969 in the case of Messrs Indian
Oxygen Limited, Calcutta for set-
ting up a mnew undertaking at
Kharagpur, West Bengal for the
manufacture of submerged Arc
Fluxes and continuous welding con-
sumables and the Central Govern-
ment's Order dated the 18th June,
1981 thereon, under section 62 of the
Monopolies and Restrictive Trade
Practices Act, 1969,

o) gOrm R N : (derei )
aeta AgiRT, A% § CFAATT A
far & 1 . ... (suwemA)**, ..

MR. SPEAKER: Not allowed.
Nothing is going on record because it
is without my permission.

ol QA FATE AR : A7) 393wy
wreT & AR E nantfaaried ama ag
FTW@IE, W16 AT 713 AR ST@TE |

MR. SPEAKER: Because it is with-
cut my permission. What is said
without my permission is not going
to be tecorded,

ot A T Wt (fRETY)
et wie Adc & ga wfag o
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MR. SPEAKER: There is no point
of erder. - :

ag Ay gx Paar § 1 o waaTiaar-
FzU giarg, T@ F¢ qAATS wIar g
a1® AT aral ® gweww wg war
1 do not do it, What I have said is
in the Rules. If I do not allow and
everybody wants to speak, without my
permission, then nothing will be on
record and no is going to be on
record. That is what 1 have said.

(Interruptions)**

MR. SPEAKER: No adjournment
motion is to be discussed and nothing
is going to be on record.

(Interruptions) **

MR. SPEAKER: This loose talk is
not to be recorded.

12.07 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DETECTION OF ‘HAWALA
RAcker 1nvoLviNg Bocus TRANSAC-
TIONS IN BOMBAY

SHRI HARISH CHANDRA SINGH
RAWAT (Almora): Sir, I call the
attention of the Hon. Minister of Fi-
nance to the following matter of Ur-
gent Public Importance and I request
that he may make a gtatement there-
on:—

“reported detection of a big
‘hawala’ racket involving bogus
transactions of more than Rupees
forty crores in Bombay”.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Speaker, Sir, the Intelligence Wing of
the Income-tax Department at Bom-
:::Jv received information that a limi-

had obtained hawaia for
sbout Mi. 16 lakhy ostensibly describ-
ed as commission payment. They wepre

**Not recorded.
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imtommed that although crossed ac-
count-payee Cheqitey were being issu-
€d by the Co. for alleged payment of
dommission, the amounts were later
Teturzd by the hawala agent to cer-
tain persons conneeted with the Co.
after encashment of the cheques. It
was also learnt that amounts to the
«extant of Rs, 9.26 lakhg had already
been returned, and the balance was
about to be returned shortly. On re-
«eipt of this information, the Income-
tax Department conducted searches
in the premises of Shri Chandrakant
P. Vora, Prop. Ashok Kumar & Bros.
and Harit P. Dholakia. Consequen-
tial search action u/s 132 wasg also
taken in the case of Shri P. S. Shah
and survey u/s 133A in the premises
of a public limited Co. During the
<ourse of the gearch, cash amounting
to Rs. 8.15 lakhs and jewellery and
silver of the approximate value of
Rs. 8 lakh which were admitted to be
unaccounted for, were seized from the
residence of Shri Praful S. Shah.
.Shri Shah ultimately admitted that he
kad business connections with Shri
'wChandrakant B. Vora and H. P. Dho-
lakia, Earlier cash to the extent of
‘Rs, 2.50 lakhs had been seized from
S/Shri Chandrakant B, Vora and Harit
P. Dholakia. From the preliminary
-examination of the seized documents,
it is estimated that the concerned Co.
has used hawalas to the extent of Rs.
40—50 lakhs approx. during the last
few years, Ag a follow up action to
the above searches, the Department
also took similar action in respect of
-¢ertdin other persong allegedly indulg-
irg in hawala transactions i.e. S/Shri
Dinesh Chandra Doshi, Hasmukh
Gandhi and Dinesh Kapadia. Action
‘u/s 133A (Survey) was also taken in
respect of two other persons f.e.
~8/Shri Ramesh V. Kapadia and Vinod-
chandra V. Gandhi. All these peo-
ple have admitted to have taken
~part in large scale hawala transac-
Hions. A preliminary examination of
~the seized Gocuments from the above
persong so far, show that the hawalas
‘to .the .axtant of ower Rs, 35 crores
must have been tramsacted.in the last
Jew yours. The eniire matter is
wnder investigation .by the Income-
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tax Department, -Appropriate action
under the Direct Taxes Acts will be
taken a8z soon ag the investigations
are completed. I can assure the House
that the Department will deal sternly
with those against whom a case of
tax evasion may eventually be prov-
ed.

12,10 hrs,

[Mr. DEPUTY SPEAKER in the Chairl

| gl wor fag e - guras o,
ag ot ArAAT & g % fag & Rer
He(l WY % 4g3 AFA gAAR  WEATE |
Af%a ©F am U WAAT A@ar g fw
W uaza § frawr faaay feyddz
& s dagwa arar Awar § Iud
[l W7 FEATET HTA 7 AT WET
@gr gervg zq 13 A A @ B ww
1975, 76 X 77 & &) A@aC ¥ oy
T M 4 uft IR vl & eYoA Sy
gFarAS s W g, fem aw A7 &
FBIT T, I I 71 ardarey A
g€ 1< ogt oF g1 % P @ ¥ am
A TR @ o , F A W) Ay
T A & fadr oefldT A ard oy o ?
#IT TAFW 299 feardde A o 0% SAT
g & s B3 faamna awafadi & am
farr go 1 & A< smaw e Fy A
areft awafadt ar oWl & A gEEr
R § 3% AW § I ¥Rt arowat
R war 22X § ? agr o el @ oW
TABMT T GTAr g WK A q
& gwit fora st & w7 v § arfom
pafadi ¥ oam oar § 7w oged
wff gar M Aff Qe ¥aw  TEEY
Fraargr & #¢ @ ww fag aq R
1975, 76 W 77 & WWRHT ¥ ST
o< 9 f6d a7 geaRAY & Wi ¥
gor ar -5 i wrdang) Al g o Wik
AAAT a4 BT G WIOT 7 wWR
Ay oft 317 ¥ g9 3 4



[ gdw v fig o]

wao »T wfafay & gxda A
wit srdeg ¥ s, dfer w e
fm srsRa mardmr g & =@
i Dt § & TR aw ¥
wasiz 98 omaY § e swmow ¥
iy &va feardns wr o) ST W gl
t w wWwm oqu Al @l
%7 ©a wfasa sriard) £ sy ?

SHRI R. VENKATARAMAN: Mr.
Deputy-Speaker, Sir...

SHRI KAMALAPATI TRIPATHL
(Varanasi): What is ‘Hawala'?

AN HON, MEMBER: Does i{ come
from ‘Halva'?

SHRI R. VENKATARAMAN: It
does not come from ‘Halve’, ‘Halvae’
ig very sweet, ‘Hawala' is a peculiar
term used in the Bombay business
circles for nefarious transactions. I do
not want to explain the way in which
these ‘hawala transactions take place
because I will be educating a large
number of people who do not know
anything about it. Nevertheless, for
the purpose of this case, T must men-
tion a few facts. Certain persons, in
order to evade tax, show fictitious
sales and fictitious expenditure, They
thow in their accounts either purchs-
ses which hed not taken place or the
purchases which hag taken place
though an intermediary and solg to
these companies at a higher price so
that, when the incomertax assessment
is done and profits are assessed, pro-
fits will be very low because these
are official payments, the person who
pays them may be traced,

Therefore, what he does is that he
pays an account payee cheque to the
person who is reported to have sold;
then he goez back to him after the
.amount i got on the account payee
cheque and he gets back money. This
becomeg a black money. Thig is the
way this hawala transaction has been
going on, (interruptions) This is my
mistake. What am I te do?
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SHRI KAMALAPATI TRIPATHI:
Why is it called hawala?

SHRI R. VENKATARAMAN: This
is 8 common term used in Bombay for
the hawala transaction.

MR, DEPUTY-SPEAK7R: Hawala
is the other way for the black money.

SHRI R. VENKATARAMAN: In
this way, the Department got the in-
formation that a certain company was
in the habit of issuing these fictitious
bills and paying crossed cheques and
then getting the money back from him
in cash on this basis. The Depart-
ment conducted a raid and they were
able to establish that about Rs. 9
lakhs wag paid in this way and an-
other Rs. 5 or 6 lakhs was going to
be paid. In one case, we actually got
hold of the person with Rs. 2.5 lakhs
and, on a close questioning that they
admitted that they were involved in
hawala transaction. The department
is doing a very intensive investiga-
tion The transaction is connected, as
my esteemed friend, Shri Rawat, said,
with sales-tax also. They not only
evade income-tax but also evade
sales-tax because they do not bring
in the purchases and sales. The De-
partment will work in close coopera-
tion with the Sales-tax Department
because, withaut the help of the Sales
Tax Department, it may be slightly
difficult for the Income-tax Depart-
ment to establish the fictitious sales.

Similarly, the Sales-tax Department
also will rely on cooperation with the
Income-tax Department. My friend
also said that @ certain information
was given to the Department. This
wag disclosed earlier and, as a result
of which, there have been some
serious mishaps. 1 can assure him

Then, ag far ag the collusion is con-
cerned, I wish to assure him that the
Department will not, in eny way, ast
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I can assure him that Government
will have a very close watch on all
these transactions,

SHRI JANARDHANA POOJARY
{Mangalore): 8ir, we have seen
recent raids throughout the country
by the Income-tax Department. We
have also seep the raid conducted in
Kashmir. Now, we have to place on
Tecord our deep appreciation of the
sense of duty and devotion and also
the efficiency of these officers who
have been conducting these raids.

The tax evasion is rampant and the
problem has become very chronic.
In order to curb this malady, the
number of cases of tax evasion that
is detected, stringent and exemplary
punishment ghould be given. Here I
may say that in this particular
instance, hawali transaction, a large
amount of black money is involved.
Also, during the course of the raid,
incrimineting documents were also
recovered. Our officials, particularly,
the Income-tax Officers are armed
with the powers of search, detection
ag also gelzures. What is needed to-
day is the relentless drive against
this malady and I can say that we
have also to meet this menace with
a political will, :

Ags you know, this js one of the
methods of tax evasion as also one of
the methods that has been involved
in blackmoney. There is generation
ang circulation of blackmoney in the
society in this manner also. Sir, it
is very clear from the recent happen-
ings that an amount to the extent of
Rs. 600 crores hag been found in
arrears but it is in circulation and
this amount has not been collected by
the Department so far. Thig con-
tinuing arrear of Rs. 600 crores des-
pite the measure to reduce it ig also
a matter of great concern. The fact
that nearly Rs. 20 crores had to be
written of during the year 1978-79
and over Rs. 10 crores had to be writ-
ten off during 1879-80 is a reflection
on the Department’s efficiency also.
May 1 know what stepg are being
taken to intensify the measureg to
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realise the tax dues and also maintain
the relentless efforts on all fronts to
achieve better results in collecting
current demands and also reducing
the arrears?

Sir, it has been stated on the Floor
of the House that some of the film
actors and actresses are in arrearg of
tax. I call upon the Government of
India to take stern action against
these actors and actiresses. Whether
it i3 Hema Malini or M. G. Rama-
chandran stern action hag to be taken
because these people by evading tha
tax invest the amount in certain ven=-
tures thereby creating an atmosphere
of blackmoney and salso they generate
this parallel economy. In this con-
text I would 1like to urge upon the
Government to take action against all
these pegple. It is also no gecret that
in spite of these measureg the business
community including the profession-
alg have outmanoeuvreq the Adminis.
tration. Therefore, 1 =ubmit Sir that
stern, prompt and deterrant action
has to be taken and the measures
have to be intensifled so as to curb
the parallel economy.

Regarding the power of searches
and seizures I do not know whether
it iz the duty of the State Govern-
ment to give full protection to the
officers who conduct the raids because
otherwise the lives of our officers
will be in danger. May I know whe-
ther Government is going to install
wireless communication in major
cities like Bombay and Delhi so that
search partieg going on raids can
maintain touch.with the head office?
Lastly, I would like to know what
stepg have been taken to curb the
generation and circulation of black-
money., Whether Government has
got any fresh proposals in hand to
curb blackmoney?

SHRI R. VENKATARAMAN: 6ir,
the hon. Member insisteq that stern
measureg should be taken through
searches, seizures etc. to unearth black
money. 1 will give a few figures to
show what we have done. Firstly,
in thé year 1980-81 we conducted
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3746 searches and seizures and the
approximate value of assets seized
wag Rs, 19.26 crores. In the current
year, from April to 14th Augugt, we
have conducted 758 searches, but the
value of assets seizeg is Rs. 10.76
crores. That ig in four months, if on
the same rate we go, we may reach
even Rs. 30 to Rs. 40 crores. The
second point which he hag said i3 that
collection of arrears gshould be given
a high priority. Actually we have
got a monthly progress report{ of
recovery of tax arrears monitored by
the Central Board of Direct Taxes.
We are keeping a close watch on it
and every month we review what is
the amount which has been collected
out of these arrears.

The third point which he mention-
ed was that professionals including
film actors are evading the tax. Well,
the tax evasion does not seem to be
a peculiar habit of only certain class
of people. It seems to be almost
universal. But we know that in cer-
tain professiong and certain kindg of
employment this on-money payment
hag become a habit. Government are
watching these cases very carefully
and the searches and seizures which
take place arg mainly directed to-
wards those professiong in which
there is the habit of receiving black
money Or on-money.

As regard= giving wireless commu-
nication equipment, we are now con-
templating providing the wireless
communication sets ang very shortly
we will be providing them.

SHRI AJIT KUMAR SAHA (Vish-
nupur): Sir, considering the magni-
tude of the problem of black money,
it is only a tip of the ice berg. I
thank the officers who organised the
raid. This is not the first time that
we are hearing about thig problem.
There are so many reports about the
bogug tax evading firms. But we do
not know what action the Govern-
ment has taken in this matter. More
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then 78% of the total real income of
the business and industry all over
the country has never figured in the
account hook for the purposes aof
income-tax. I think the Income-tax
Department with its highly demora-
lised officers are either incapable or
unwilling to check the proliferation
of black money which runs a paralle?
and powerful economy in the coun~
try.

Sir, there are many fake firmg in all
the big cities of our country who, for
a commission, will be ready to give
any number of vouchers both for gale
and purchase which can be shown irr
the books. Not only that, Sir. Ficti.
tious cash credits showing loans from
benami sources and squaring thenr
up before the year ends is another
way of manipulating account books.
The loans are not taxable. Instead
of putting some restrictions on SAS
scheme, the Government hag further
liberalised the scheme in May this
year under which the tax evasion is
a must.

Sir, Mr. Kacker has saiq about the
agents that all of them are uneducat-
ed and cannot write even. I do not
know how these uneducated persons
can run such a bogus firm. Sir, T
think, this is not the real fact. There
must have been gome organised braim
behind this racket. Now, I want to
ask two specific questions. First,
will the Hon'ble Minister assure the
House that he will inform the Menr-
bers of the results of the inwvestiga-
tions after they are over, whatever
be the time lag between now and the
stage when the investigation will be
over? Secondly, will the hon. Minis-
ter gssure the House that not only
the recoverable taxes will be realised,
but also action under Cr. P.C. will be
initiated against these persons so as
to try for deterrent punishment to
be meted out to these persons for
defrauding the national exchequer?

SHRI R. VENKATARAMAN; I
agree with the hon. Member that
what we discovered is only a tip of
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the iceberg 1 cannot pretam] fhat
we haye gﬂﬂe to the hottom of the
whole malady. But whenever we get
an opportunity, we aré¢ trylng to
probe deep into it and tyy to upearth
all suth activitiés at least in ceértain
areas. Our officers are trying to do
their best and I woquld suggest that
we give them the strength when they
discharge their duties honestly.
Otherwise they would be disconcert-
ed in the discharge of thelr obliga-
tions.

The hon. Member sald that there
are lots of manipulations going on.
I was just reminded of a gchool boy's
verse.

“Man is practising in disguise,
He cheatg the most discerning eyes.”

It is the habit of people to cheat even
the most discerning eyes, probing
eyes, It is there, it iz rempant, but
we are doing our level best to see
that these people do not escape.

The hon. Member hag asked two
questions; first question is, whether I
would give the results of the investi-
gations. I promise, I wil] place a
statement on the Table of the House
on the results of the investigations.

So far as the criminal offenceg are
concerned, it depends whether there
is mens reg or not, and if it is found
that there is mens rea, and criminal
action will pe sustained, Government
will not hesitate to take such criminal
action.

SHRI SONTOSH MOHAN DEV
(Silchar): At the very outset, I must
say that the Finance Minister, time
and again, on the floor of the House
has said that there-are- two ways of
getting hold of the black money; one
ig to attract it and the other ig to
beat it out. He came ouf with the
Special Bonds scheme, - which was
frustrated by the Supreme Court
injunction, and now he hag taken out
the cane from his brief-cage and

starteq using it quite well all over -

the country. And thig is one of the
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results for whith 1 congratulate Hid.
I also congratulate officers who
have been able to find cut thiy racket
of forty creres which, aceording to
the statement released in the news-
papers will attract about 15—20
crotes of revenue to our exchequer.
In the statement which has been
placed before the House, it has been
stated that the whole transaction
ranges round the past few years. 1
would like to know from the Finance
Minister gpecifically, what these years
are and what actions were taken or
initiated by the then Income-tax
Commissioners ang officerg for find-
ing out thig particular racket. Was
any attempt made? If so, what was
the outcome? Secondly, these busi-
ness firmg from where this ‘halwa’
hag originated ... (Interruptions).

AN HON. MEMBER; Not halwa,
but hawala.

SHRI SONTOSH MOHAN DEV:
Yesterday, I was coming in a scooter
and the scooter driver said:

@ wPwr ww ww g ?
IEtE FUT A KT gAar
o At & ar fogr, @
I T ®T gEAT e
et ?

Anyhow, this hawala business has
been organised by some well reputed
firms with the help of, as per state-
ment of the Income Tax Officer, some
illiterate people on a commission of
5% only. How ig it that these trans-
action could not be traced out by the
Income-Tax officer in so many years?
If these transactions have been going
on, will the hon. Minister gssure us
that he will have investigations for
such cases not only in big cities like
Caleutta, Madras, Bombay etc., but
wil lset up special cells to investigate
such rackets at wvarious places?
This is very important. There is &
proverb: What Bengal thinks today,
India thinks tomorrow. Mr. Saha
hag also mentioned it. In Calcutta
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the honour of the country. Tea
industry is facing sicknesg ang I feel
personally that this ig because of the
underhand deal of the tea magnates
of the country. So, I urge upon the
Government to look into this gpecific
industry from the point of this experi-
ence which we have gained and to
find out whether gomething is going
on there. I am sure something will
came out.

One more question I would like to
put. What steps Government will
take to give security to those officers
who have been sble to do this grand
job for us? There are paper reports
that in Kashmir these junior officers
who went from all over the country
to carry out the raids are being
harassed by certain political and
influential leaders of that area. What
step is the government going to take
to protect all those junior officers who
are stationed in those aress?

Lastly, Sir, I would like to know
from the Hon. Finance Minister about
the suggestion given by Shri Janar-
dhana Poojary to nab Hema Malini
and others. He should not do it at
least for Hema Malini. I have got a
cinema hall and she has got very good
sale in my area. This ig my last
appeal to you, Sir.

MR. DEPUTY-SPEAKER: I think
Mr. Mohan Dev i fond of Hema
Ma]ini.

SHRI R. VENKATARAMAN: Sir,
Shri Sontosh Mchan Dev, has asked
the question: from what date this
Hawala transaction is going on? From
the preliminary examination of the
seized documents we find it has been
going on from somewhere in 1078-74
to this year. This hag come to our
notice unly now after we seizeq these
documents.
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The second question which he asked
is: Why was thig not discovered
earlier? Sir, the way in which trans-
actlon goes on iz such that on the
surface it lopks ag if it ig very cor-
rect. The Account Payee cheque is
issueq and the Account Payes cheque
ig credited in the account and then it
ig drawn sg that when it goes to audit,
there would be payment of every-
thing according to rule. But after
the cheque is credited, this man
recelves the money in cash and pays
it ag blackmoney. This iz a thing
which cannot be discovered unless we
have information. And once we got
the jnformation, we were able to nab
it.

Third question he asked: Whether
fuller investigation is carriey on in
other areas?” Yes, Sir, whenever we
get instanceg of thig kind of fraudul-
ent transactions, we immediately put
our staff on the glert in all the area
to find out whether such kind of
transactions take place in other
important centres.

Fourthly, he said: We shoulqg give
protection td our officers, Sir, it is
our endeavour to give all the protec-
tion to our officers. In fact, they can
draw on the services of the Central
Reserve Police as well as the local
police whenever they go for searches
outstations.

So far g Hema Malini is concern-
ed, T have no opinion.

it yow warq fay (Fgrowaw ) ¢
e wfrea, w@ o Wl W
¥ wer ¥y el wok owe & dye
finqr & fw ve 3w & A T &G
aret ¥ wofh ¥ qmer wrgar Wi 9q
¢ ®ER ¥ T WA N Sl
BATO WRTTH 74, 75 WIC 76 H oY
E A<E WT HIAT  HNT KX qre) ¥
T XM F qr W ¥ ad ad e
SRWR 1  wga ;XA wwnw
# wg 4 o gy WY ¥ woow



305 Hovala Racket BEADRA 3, 1083 (SAKA)

g T § 1 TCg R ww wAm
qff o & o€ @ o feefa ®
WG W T I B HE B A
s ¥ W0, qFo FIX ACH B (63T
AA0 AT, TG IR I THE AC §
wrgan,  wigwfal & gru—ay
el ¥ v SAN & faAr fedt wrmd
& gfawa wwal § swa e fxo
AR wAl AT aw Al forar W sigr
QR W QAL N AT G Ag W 6T
agt ferqr | & wiefr wgma & so=ev-
g o Sqar ol & W v K
B feam A 9 M der . fae
ng & faawi e wowe feafs & ama
gardt g<er ¥ qwer ar ?

4g gETEl QAL F| -NWA |
WU §, TE® AR X A K AR
#§ sulwadt & g quar qer fa ag garaT
YT RM 1 AT GO F IEI-
fermrfcar war swwifia &t axar &
FICOT T THT & ®er GW, A7 7Y A9
TR W fag st R § Tww
Fugug el woN faq & gan aag
qar g wire s aar g e It
6 47 & §@ wEn gIr W & wEw
AW H ¥ EANAT T YO T F WAL AT
;¥\

SHRI R. VENKATARAMAN: I
have no figures s to how many cases
were withdrawn. But I should give
the nummber of searthes which were
carried out during that period. Dur-
ing 1977-78, 617 gearches were car-
ried out, and Rs. 3.53 crores were
seized. In 1978-79, 1345 searches
were carried out and Rs. 5.12 crores
were geized. In 1979-80, 2100 search-
eg were conducted and Rs 12.14
crores seized. In the first year, there
hag been a very small gmount of
searches and seizures; but gubsequent-
ly it increased.
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MATTERS UNDER RULE 377

(i) CorRUPTION AND MALPRACTICES IN
NATIONAL AGRLCULTURAL COOPERATLVE
MARKETING FEDERATION oF INDIA
(NAFED)

DR. VASANT KUMAR PANDIT:
(Rajgarh): Sir, under rule 377, I
wish to raise the following matter:

The National Agricultural Co-
operative Marketing Federation of
India (NAFED) was established for a
laudable purpose of becoming a ser-
vice cooperative agency to the far-
mers and agriculturists of India,
Thus, cooperative marketing was the
essence of its existence. Unfortu-
nately, this national agency hasg be-
come & breeding ground for.corrup-
tion and malpractices. Besides, the
affairs, administration ang function-
ing of NAFED are far from satisfac-
tory. Even the employees are dis-
satisfled at’its working.

The House is aware that since June.
editorials anq various news items
appearing in paperg have totally
shaken the faith of Indian agricul-
trurists and farmers in this cooperative
agency and its utilily. Serious
charges of corruption have been level.
led against NAFED regarding exports
of onions to Russia, An enquiry
board of NAFED ig probing into
these charges and the huge losses
suffered by NAFED in their exports
and the unlimited corruption and
mal-administration. Such 5 state bf
affairs is indeed alarming and dis-
turbing from the national point of
view. Even the faith and trust of
foreign importers of NAFED -have
been shaken.

It hag also come to light that admi-
nigtrative expenses in NAFED have
gone up above reasonable limits.
There has been a spate of court stay
orders, employees’ agitationgs and
neglect of farmers’ interest in
NAFED. )

May I, therefore, request the Gov-
ernment to step in immediately to



